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" V.Radhakrishnan

CENTRAL ADMINISTRATIVE TR IBUNAL

BANGALORE BENCH .

‘Second Floor,
Commercisl Complex,
Indiranagar,

Review Applications No.67 & 68/93 in  oengelore-38, ,
a | N Dated: 14DEC"335'

BPPLICATION NO(s)_295 and 296/1989,

RPPLICANTS: T, RESPONDENTS; Divisional Railway Manager
T Gangadhéranx and  gouthern Railway,Bangalore & Others.

TO0,.

l.  Sri.C.Krishna,Advocate,No.25,
*Ananda',Ge6 Street,Ulsoor,
Bangalore-8.

2. Sri.N.S.Prasad,Advocate,
242,Fifth Main Road,
Gandinagar,Bangalore-9.

SUBJECT:~ Forwarding of copies of the Orders passed by
the Central Rdministrafive Tribunal,Bangalore,
' -XXX=

Please find enclosed herswith & copy of the
ORDER /STRY ORDER/ INTER IM URDER/, Passed by this Tribunal
in the above mentioned applicatiqn(s) on 24-11-1993.
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¥ DEPUTY REGISTRAR ,
JUDIC IAL BBNNDHES.
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CENTRAL ADsINISTRATIVE TRIBUNAL: BASGALORE BENCH

g
‘ii5 REVIEW APPLICATIONS NUMBERS 67 AND 68 OF 1993
‘~ DATED THIS THE 24Tu DAY OF NOthBEK 1993
Mr.Justite P.K.Snyamsdhgaf, ..Vice-Chairian.
And
Mr. V.Rawakrishnan, .. ilember{A}.

1. T.Gangadharan,
S/o Thiruveangadai,
working at Carriage & wagon
Superintendent, Office of Carriage
& Wagon Superintendent {rletergauge), :
Southern Railway, Bangalore City. .. Applicant in
R.A.N0.DT/93.

2. V.Radnakrishnan,

S/o Veeraraghavan,

working at Carriage & wagon

Superintendent, Office of Carriay =€

& Wagon Superintendent {(vieter bauge)

Southern Railway, Bangalore City. .. Applicant in
R.A.N0.05/93.

!By Advocate Shri C.Krishna}
v

1. Divisional Ruailway ilanager {Personnel),
Southern Railway, bangalore bLn.,
pangalore-560 022.

1{a}General rianager,
Southern Railway, sadras.

2. G.Varadarajan,

. K.P.Gopalan,

(83

. P.noVergneese,

(U2 o

. S.Rajaseknaran,

. P.Annamalai,

~ O

. L.Krishnaaurthy,
o. i.Chinnappa,

9. P.Subrameniyan,
10.R.Lucas,
11.C.r'letcher,

e N, 12.K.Shaniugam,
Ty Sy 5l.80.2 to 12 are working
AR *ﬁ\/AS%g as C & W Helper, Southern Railway,

RN

\, bangalore. .. Couwion respoandents.

{By Standing Counsel Snri §.S5.Prasad for R1 & Ri{a})
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ORDER

We have neard counsel on both sides on these review applic-
ations wiich arise from a judgwent of this Tribumal in Original

Applications wos. 779 to 789 of 1987 disposed off on 20-0-1988.

‘Z.It is common ground that from the aforesaid judgment,
tne applicants in the aforesaid applicétions preferred appeals
in 3.L.¢ {(Civil) wnN0.6423 to 28 of 1992 to tne Supreae Court
and therein the Supreae Court issued notices and the appeals
are nov peauing. lne appeals, we are given-’to understana are
contested oy the department itself wno is a party respoaudent
tnerein. ine department is said to wve actually espousing the
case of tuc applicants herein and projecting it before the
Suprenie Court in defence of the judgment of this Tribunal now
pending i apyealf. Under the circumstances it 1s ufnnecessary
for us tu ueal with and dispose off these applications on their
merits since thne entire thing is now before the Supreme Court
and rights of parties willtbe regulatea in accordance witi tie
decision oi tne Supreme Court in tne civil appéals referred
to supra. It would furtner be desirable for these applicants
to dimpleay thewselves as parties pefore the uvupreme Court.
But, even otherwise since they are virtually represented bvefore
the Suprese Court Dy the departasent in the civil appeals, there

would be little difficulty in regulating tneir rights in the

light of the Supreme Court's judgment. with these observations

tnese applications standy’disposed off finally.
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH zfag“Q

REVIEW APPLICATIONS NUMBERS 67 AND 68 OF 1993

DATED THIS TuE 24Td DAY OF wWOVE4BER,1993

N . Ay - - [‘_ v . -
br.Justice P.K.Shyamsuhuar, ..Vice-Chairuwan.
And
vir. V.Rawakrishnan, .. iieber(A).
T.Gangadnharan,

S5/0 Thiruvengadam,

working at Carriage & wagon

Superintendent, Office of Carria_e

& Wagon Superintendent {Metergaugel, )

Southern Railway, Bangalore City. .. Applicant in
R.A.wO . 67/93 .

V.Raduakrishnan,

S/0 Veeraraghavan,

wotking at Carriage & wagon

Superintendent, Office of Carriage

& wagon Superintendent {vleter Gauyge

Southern Railway, Bangalore City. .. Applicant in
R.A.nO. 05/93.

By Advocate Shri C.krishna)

Divisional Railway rlanager ¢Personuel’,
Soutnern Railway, Bangalore bn.,
pangalore-560 022.

1{a}General wanager,

2.
3.
4.
5.
0.
7.

G

V.

[}
i
i

5 10.

)

g ';jn
V/

/-'l‘ﬁ"i 12.

Svutnern Raillway, rladras.
G.Varadarajan, -
n.P.Gopalan,

F.xoVergneese,

>.Ra jaseknaran,

?.Annamalai,

L.Krishnawurtiy,

i.Chinnappa, =
P.Subramaniyan,
R.Llucas,
C.Fletcher,
K.Shanmugam,

51.50.2 to 12 are working
as C & W Helper, Southera Railway,

bangalore. .. Common respoadents.

{By Standing Counsel Snri w.>5.Prasad for Rl & Rli(a})
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O K DER

Wwe have neard counsel on both sides ou these review applic-
ations wiich arise from a judgauent of this Tribunal in Original

Applications nos. 779 to 789 of 1937 disposed off on 20-0-1983.
2.1t is cowmmon ground tnat from the aforesaid judgment,
the applicants in tne aforesaid applications preferred appeals

in 3.L.P {(Civil} wo0.6423 to 28| of 1992 to tne OSupreae Court

+
and therein thne Supreame Court 1issued notices and the appeals
are now peading. 1lne appeals, we are gives to understand are
- contested by the department itself wino is a party responuent

therein. Tne departwent is said to ve actually espousing the
' case of tue applicaants herein and projecting it bgfore the
Supreme Court in defence of thej judguent ol tuls Tribﬁnal now
pending in agyealfl Under the circumstances 1t 1is unnecessary
for us to deal with and dispose orf these ugplications on thelr
merits since the entire thilng iT now beivre the supreme Court
and rights of parties will<pe r%sulateu in accordance wita tne
decision of tne Supreme Court in tune civii appéals referrea

to supra. It would furtner be desiraple for these applicants

to duplead themselves as parties pefore the osupreme Court.

But, even otherwise since they are virtualiy represented ovefore

the department in the civil appeals, there
would be little difficulty in Tegulatins tiieir rights in the

’ light of the Supreme Court's judgwent. witn tnese observations
tnese applications’stand?’disposed off finaliy.
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" GoVERNMENT OF INDIA
, . MINISTRY OF RAILWAYS
‘. .{RAILWAY BOARD
' [ e W ‘

No.E(NG)III/T8/RC1/1,  New Delni,

The 'GMa/All Indian Railways,
4 CLw, DLW & ‘ICF,

¢-oundse.

‘Subs ;ppointment on compassionate 3
, ( )

L)

In supcraeasion of all previous in

(25) !'

L) fl

d£/30~4419‘79. -

TBTONA LB
(b iR
*‘("‘1‘"33‘
r).\f(

structions on

the subject, the }inistry of Railways have daecided that

ocasus for appointrints on compassionate g

rounds ghould

be Aaalt with Yceplhg the follovwing ingtructions in view:

- (1) Dependeat ralatives of thoae Railway WSQ .ﬂé“¢~,
el \

umploycna who lose their live

s in the

. - course of duty or get B8O crippled that .. “Rﬁ

_ . they cennot do eny work (this slso in, ' '
% ' . _the ccurse 3f Aity) e.ge.. loco and traffic.

D) running sta £ in charge of +rains incvolved

for this purposuy will be the

<1/ Pass Fules. Where no such dependent.WLth

in accidents, should ba compansated for
u'z? the loas of their support by offering them
wppointment. he definition of.dependent

same as for

< ‘ necessary qualifications for employmant is

availinble, appointment may be
the pursonal ordevs of the G
or another 1elative who can H
to fanction a3 the breadwinne
familye.

(2) Aﬁpbintments on compassionate

offered under
s, "N a nephew

a expected

r of the

grounds

can alzo be mad2 in the case of staff
who die in harness ut in such cases it
ehould be regtricted to a son/daughter/

widow of -the employces. Wher

e the widow

cannot take up ennloyment and the 8uns

daughters are minor, tho case
becomes 'a major ({,e.) attain
of 18. Such cases should be
only for 5 years after which

under priority (4) (1) he'.ow,

© Al

may be

‘kept pending_till.the £irst son/daughter

g the aga
xept pending
the claim

will lapse. However, in sases coning

47 an

appointment could not be made within f£ive
yearg due to the son/daughter boing minor
tho GM may personally authorise relaxa=
/tion of the 5 year limit in descrving canad.
2 -
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(a)

(5)

’ ~2-

 grou 13s may alao b oftfercd in cases
gRer. Paompinyees while in sorvico (D
b.-‘):"".r. cri_p-,.-.\.]’ dovelon soriong

al ot e hoare dlrcano:s, c'mcur,(“')

(3) (The appointments on compassionate

Ct™y o othepwing hocon: . oaliy (\'\
Aol LLorrocc Lor ihe ol ey g0 Y

Noladase 4 ' altern ot ve ‘b with
the ~ioe e~ lonents can he ol'ferad to
th¢, ne morydenghter ehcule e

elT ixie fo e Mbassionatlo arpointment
v a0 an cmplaves ovts to rotlive,

. The €ollowing should e order o
Provity to be followad while o“ferding
0N Ement on e mpvnssonste: arounds:

(1) . -lapenients of emplayecs who (e \
LoAarc pemanently cripnled in
i€ ccurse of cuty;

(11) Depencents of employees who die \t 5
in Marners as a cosnlt of Railway )
Ac~idovt e when o f by, '!

Aned “
(111)  Depenconesg of ermloyees who dic \
v mervdies o o PEeab by jo-

Coneedot g,

When ol fering appointment on compas-
sionate grcands ro a wildow, son or
daugh‘.:rfr_. 2 oneed not 1w hecked up
wholhes et jor samSdanah Ter iy al ready
W(\I“f-f.:i.r‘a}. cut there shonid 1n Ao casa
bl mra thaq sne appoiniment Aaqainst
ont. death//medical incapacica i, o,q.
1t shaold not he pemmilcted Phat o ter

SCve evnpalntment: 1 Mmacle:,  labtory 1

LoonZlyv vimts 0 oar ancther aon/dauahter
be omlarad i Tion ~rodinadlsion,

A time limit of onoe month chould bo
Obscirved Within whic, appoirtment :
8ho1d bhe o' ven i4 piiasibvy (1) \nag

and  hroe monthe Yy e o rcaating :
Lo princity (0G0 e i Lais dovn

’ A . . 1
in pavy 140 2. ubjec o A opor (-

K C Y e P 1 -
tlon Llng avaitoy

Contd, .,




(8)

l,medkaﬁe grale (i,e,) one whirh is

' To ‘accommodate illiterate widows / o

~ ba exclusively reserved for them. <
- ) N . . . . ‘ . '/

Divisional Sureriotendenty Divisionnl NP
-Railway Managers, Statistice of suen );)m’ﬁa§l

. =de '

of the decoasned railway employccs,
porty of welting room bearers may

-

\
49471y, reserves B~
For the purpose of compassionate tha~
appolntments, upper age limit may L~
be freily relaxed on the merits of - R
the ctnes. However, educaticnal L -
qualiflcetion required for the post. C
1.2 ne <ffered should not in any L
cast be rolaxed. Wherever the M - e v
Lenlg el o relaxation 4« chaolutely ,*(pj ‘
NeCesiary much cases should oe - %

' refier:ed to the Ministry of Lailways,

The power to make appointments on

‘compassionate grounds is to bhe exere. !

ciged only 1in recruitment. grades, No ‘(
appointment should be made {n an inter= . _

’
filled purely by pramotion. "

As fhé mindiinam @dncatinnal.qunlificutiona

- are %o be insisted upon in oach and
. ‘every case, thére i no need to hold \»{,J)’&w’)

a written test and/or Interview to assogs
the sultability of the cundidate proposed
ta be appoiuted on ‘compassionate grounds,

The candidates who are to be offered.
approiniments may be appoirted on sub= v
mlision of character certifica“es from

“twe Cazettad Dfficers,

"In :he cases of appointment of Group 'C’
posts the powers may be exercised:-by the

CPOs.in consultation with the Hcad of e

*Department concorneds ™ In the caro of //Q%bl

Cryup— DY Past's the povers to nhe such
appointments should be delegated to tha N

appointmen’:s offered or denied should be -
maintained by the Headcquarters Orice. \&}. L

.

" In case any other deviation frow the _ e

above instructinns ia considered neces-
sary in any perticular case, che f.ame
should be obtained from the Minjstry

of Railways rcfore .any offer o/ -anpointe
ment is made., = _ ,

Contd...‘
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y T ge L
\ ' - I ‘
' (14) For ptoper‘enfordcment‘of priorities
| separato priority lists be maintained
or each unit as per para 4, tho date.
o7 pitiority being from the date of
\ e¢ligibility and all apﬁointmonts be
made strictly in this ordere vhero
* "m1r any spoacial reasons thore 1o na .
3 ~~se for overlooking the priority list,
: conetlon of next highnr authority
(U™ yor appointments to Group D
\ poits and GM in case of appointments
' to Croap C posts) must be obtained
¢ giving details for ignoring the prin- .
| rity and the list of persons Luing
ovnrlookerl.‘&uc‘w cases %hr)ul(f_l be rarac,

Hindl version will follow. |

| . \ \

i , ‘ N -

: | |

| . . ’ sd/'f"oo.co.oa.ol
‘ (M.R. ANAND)

I . @t. Director/Estt./Rly. Board,
‘ \
|
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CGOVERNMENT CF INDIA . T —

MINISTRY OF RATLWAYS
- (RAILWAY BOAPD)

YW w

NoﬂE(NG)III/70/RC1/1 '~ New Delhi, dated 7-4-1081,

CH /All Indian. Railways including
W DLw & IC.'.

“gép ’ ‘ , : S ubs Appointmént on comnase
. o . ... slonate grounds.

v ) ' eaoe

Inqtructions renardinq ﬂppointmout on compas— ' '
sinnate grounds have been issucd from time to tlmP. - The

: w  . iu)trurtions currentl force arc : :
et T Board' s Ieflcr”Nb"ETNéJIII:787RC171 dated 30-4-1979 ag

_ . moctified from time to time thereafter, These have now
| bewun cdnsolidated and are rgproducad below for the
information and quidance of -all concerned.

I. CIRCUMSTANCES IN WHICH COMPASSIONATE'

T )

- . AeDCINTNEEE TAZ 3 MADE:

: A ppolntmenhts on compassionate grounds relote
tm those apporintments which can be mada of depondents
o1 Railway servants who lose their lives in the coursc
~of duty or dle in harness otherwise while in service or
ara medically incapacitateds The: circumstances. in which
appolntments on compassionate groundo mny be made arc
as bclow. . ,

. (i) Whén -Railway servants lose their. .
: lives in the coursc of duty or get
- so crippled that they cannot do any
work (this also in the coursc of .
" duty = for examnple, loco and traffic
running- staff in charge of trains
involved in accldents/.

(11) when Railway employces dte in harness
while in service bcfore retirement,

'(1i1) ®hare an amployee's whercabouts are
“'&u L ot known for a period of 7 years
' and the scttlaement dues of tho v

emplovee are pald to the fanily on

this account, This limit of 7 vears o
may be reclaxed to 3 ycars ou the

merita of each cace with the approval: _
‘of the General Manager, subiect to L{

‘léln lJllw ) AN 29 . &
| S YR |

4L w

C'\jntdo . -‘ :
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o 2

the condition that the gervices

of the person appointed on compas—
sionate grounds would be torminated
in case the missing employee is
traced subsequently.

when Railway employces become
crippled while in service or
evelop serious ailments like
Heart Disceases, Cancer etce. OT
otherwise mgd;Cally docategorised
for the job they are nolding_and
g alfcrnative job of the same _
“emadumcn ks n be offered ro them,

Who
V-

’9) amployee?n onlye. _ ——

Ir. PERSON

”The appointment on compassionato
grounds i{s adnissible to the
dependents/wards of regular

Ty R A f 3
X OLPASTION I CIQUNDSs

son/
eligible toO b
circumstances
The benefit ©
ay.tended to 8
naar relative
the following

(1)

(41)

- (111)

v -
PEF jﬁb}GIBLE TO_BE Apgp__?o ON

déughter/widow/widowcr of the employees are
c appointed on_compassiannte grounds in thu
are permissible.

in which such appointments

f compassionate appointments may also be

"near relative"”.

The eligibility of a

to such appointments will be subject toO

conditionse

The employee 0OY the ex=-cmployee
should have no Sson or daughter OT
the son Or daughter 1s a minoxr one
and the wifeywidow/widower cannot
‘tdke up an cmploymente

A clear certificate should be forthe
coming from the wife/widow/widowur
that the near relative will act as
the bread winner Of the familye

If tho family certifies at a 1ater

date that the nealr relative who was

appointcd on compassionate grounds

refuses to support the family the

scrvices of that employec are riable
" to. be terminated. :

Yook

re
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(53) | y
wa;f“fa,:‘,:.‘a "ﬁ’}”": L ;'~-3" ’y“l e
‘H (1v) Once a near relative is appointed
Lo on compassionate grounds, nho
furtiler appointment should be
-.given later to a sop or a daughter
-or the wife/widow/widower of the
S : employee on compassionate ¢grounds,
NPT N The .appointment of a near relative .
' L B ahould not be considurud if o aon ,
or the daughter or the wife/widow/ \J,i
» widowar is already working and da
_ earning.;‘~

Uy o \uﬁﬂ) | :
NOTE- - ;Ne$r~Relatives would normally N Aot §

3 - mean a blood relation whu can ' ‘
-be considered to be a ad

“ winnor for the famkly. n«-[&» ‘
Mmf"’m uh%o'*"'r

III. TI4E _LIMIT FOK
AP “O TNT\ﬂ st T C':

o ALAL AEALY o

hbrﬁd-ny all appcxnnuen+° on compassinnata \ 1
~ grouncds should be made within a period of 5 ycars from ;
~ ~the date of occurrence of the- eveﬂt}entitling the
eligfble person to be appointed on this ground. This
- period of 5 years may be relaxed (where for example
the widow cannot ‘take up employment and the sona/daughteri
- are.minor)‘with the approval of the General Manager in | |
- deserving cases while .compassionate appolntments are H{,Ld

sought. on the ground of an employee losing his life or pr
”gcttiug crippled in the course of duty. In other cases Ber
. relaxation of the 5- yenr limit will require the approval
"~ of tho Ministry of Railways for which purpose the . : &ﬁboA\
- requisite reference giving special reasons for the %
proposedl -relaxation” should be made with the personal g«
- recommendation of thae General Manager based on the
r '-special cir0qufanceG'obtain’rq in individual cases. ‘v'é§>‘

IV.. JUALIFICATIONS AND CONDITIONS TO
BE_FOLFILLED:

L Normally. the parsonb Suoking aprointm.nt on
~compastionate grounds should fulfil the conditions of
’eligibil*ty regacding age and educational qualifica-

“tions prescribed for appointment. to the post or yrade

»

concerned. - However, the upper age limit may be freely yd
.- relaxed on the merits of the cases. The lower age *)//
limit of 18 years nommally required for appointment in

- Governmant may also be relaxed upto one year with the
persnnal approval -of the General Manager. Relaxation

the, lower age limit beyond one vear will require
SPPYeval of the M‘nistry of Raillways.

Contd...
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The educat*onal quali‘ivation prescribed for
tha post to be offered shqulé nou in any caso ba relaxed, .~
HoanGr, if on the merits of an Zndividual case tho ' ~
General Manager feels that such ,a relaxati»n of the '
minimum educational qualification is absolutely necos-

AR ,arK, then suth ¢ ses may.bc rofplrod. ) the Miniu &%);;W
(hu/ ) Of‘ ailways,. o ‘F /ru’ PDA/\ d ‘ ‘

Vs GRADES IN’WhICﬂ ADPOINTMEVTS CAH BT

MABE ON COMPASSJONKTé"bROUNDUs

D : 1B et mnt—ﬂamﬂaa'lékc

X erks,\uonne”c;al Qlu-cg, Agsistant Station ' %
Mabters, etdy ‘No."appointment :6hould be made on tompas= . . &
sionate grounds 'fn .4 intermediate grade (f.e.) one : T
which is £41lled purcly by promotion. Appointments on’ .

L compassionate grounds are also not permissible in the o

. - categorg of Traffic Apprentices/commercial Apprentices:

' (grade Rs_455-762) ard ‘nq¢nﬂcm‘1g -Gracuate Apprentices .

(Grade Rs,550w=7J0) hecuaso direct recrultment in in_thnsg
grndgs is prop,:_iohrtaJ} very limited, .(TJ N §q:)

V1. ' PROSETUAE TO BF TOLIOWED BIFORE T o
MJ_‘(.LNU »CO&L')"SQIONA'J‘E ;\Pc P20 INTMENTS NTC'): . v /
. \ .

, The candidates applying for appointments on ’
comzyesionate grounds should be sibjected to a. Suitgbility
-  &>3( by a_commitiee of three Seaior Scale Officers one_ ™" .
" whom should bs a Péisoninn: UFFlcer. The_test need v
ot ke very rigid, It has unly to be ensured that’ the CLA’
Person concerned would be in a position to discharge §Jo aﬂ

the duties of*:ge post peing oficrad to him,. The test
is alEc moant to essess tho aptitude of the person for | }

tne particular job proposed to be assigned to him., It S

should be econducted kaeping conpassion io view which is. th
1he basia ‘for such,apoointment

_ Tho gdndiunnss vhe are t be otfcred appoint~
mts on compdsskonat: grourds may also be required to
. ‘bmt, a ﬁhaxu te“ACertificatu:frnm twd Gazetted Officers.

. - .V..T,I. AUTHORITY \T)M"D’“CNT 0 lV\J\ ¥ AP")O;N‘I“
< M’F'\‘Tq ON C(,nl"’Aq STONATL (“J\(*'UIL);: o

e —

" The powox to make Cﬂmpassionate appointments

\;” vested in the Genoral Mamager, Tho General Manager s
\Y\DU AL Mywy, however, redelegate this power to the Divisiunal ‘///( S
y ‘vrr"“’\’“\%}lu N\ ' N

lway Manager and also to Heads of the Extra S0
i Dygwisional Units who are in Level.-I or LaveleII @ . ¥ Y
ct to such cont.ovl as hc: ‘may lilte to impose on

,ercise of auﬁh power by these authorities,

L
S

COU t(;y v



PY® o O for appointment on compassionntu grounda of \(JBL”

.dependan*s of Gazetted Officers. .#hould, however, be «} .

reforrud to the Min;stry of Rnilways for approval. \J\L* 84
-8

VIII, HRIORITIES TO BE_OBSERVED IN MAKING ~ * N7
' ADPOINTMLNTS 6N COMPAQSIONATB GRCUMDS e ot Co

v . The following should be the: ordpr df priorlty o
to be followed while making appointments on compassionate
grounds s e » N ) ,

)

| (ij} Dgpendents-of'employeés Who_die - L .
)" ) or a c eman_gnt}?—cxiﬁpled ,in "'l‘.T' 'li'i'i"':i."?l"‘ P ,‘T’l‘m;

- . tﬁe course of du*y; :‘ . ‘ . T

\,\r&l (ii) Dependents of employecs who ﬁic. v c T

1 . .. in harness as a resalt of railw Y L S
R ’Vaccidents when off dut§; - S ‘ .

\Q (iti) Dependents of amp;oyees who die \{‘y4 oy

in parvice or are medionlly e— o

.fincapacita*ud.‘;5HU5”3‘1IA o V°Ai®\qj£&»427£

oy thu'prupur unforoanent of pr1orltics, separato lists 4
should Lo maintained:dn esch office for the entegotdcs te
indicated above;. the date of priority being from the :
,dgve of eligibility, | All apvointmcnts should -be made
strictly in this order:i Wwhere, for any spacial reasons,
it is fzlt neceasary t5 depart from thae priority list, ‘
- the sanction of the next higher authority (CPO fér - . : ‘
- appointments 'to Group 'C' prsts) must be obtained giving
details for ignoring the .priority and the:list of persons
- belng put back in the priority list. Swch cases rhnu]d,
. however, lm rarpt e S‘ b,,-_ (“9' C,

: A time limit: of one month should be obsorved o
within which appointments should be given in priority (1) .
i |\cases and three months in cases.relating to priority (4i)

\land (iil) subiect to vacancies being available. To .
accommodata the il]iterate widows ‘of the daceéased .ratlway. . i
‘employeas, posts of WBit{ng Room Bearers, waterwomen, :

- Hospital Ayah/Attendant’ ‘femala), Cinder Picking Women,

Sweepcr Women, C&W Khalasis  for waste packing, Retiring
Room Attendant, Servers, Khalasis attached tao Sub-
Divisional Offices like AEN's, PWIsy a ﬁevcentage nf

' vacan01ps of Office Pcons eté :

wsd

sl o
IX. GENDRAL: 'f”ﬁ;n,‘ o ;"H'“j : | SRR

MMOn offcring appointment on CﬂmpaSQiﬁnﬁtL B
—~tu, a widow, son, daughter,\etc., it necd ndt S

o e - Contde.. Cid

I ' o - : L
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be checkad up whother another son/daughter is already
working; but in no rnase should there bo more than one
appointment against one death/medical incapacitation. |
For example, it should not be permitted where the family
wants another son Or daughter to be employed in lieu or
in addition to Aan appointment already made on compas=
sionate grounds.’ : ,

'

‘ Once an appointment on compassionate grounds

of the ward/widow etc. has been made in a particular

category, no change of category is subsaquently per-

migsible. C 4 - L Vi
9‘ @ ' t‘.‘T w{n{\'tw l;w iltu Y (\J““‘"’ L‘

X. RELAXATION: ,

p-?z%

wherever any deviation from the above provisions |

aro sought to be made in ipndividual cascs of merilt, the
prior approval of the Minictry of Railways should be

- 0

" obtainaed and in guoh cages cersonal approval of the

General Manicger shonld e jndicatad in the refervncese

Hing' -ermsion willl foliow.

b(v"'c.ooocﬂoovan

(H.R. BHAGAT)
Dy.Dircch)n/Estt.(N)/Ruilway
Bo arde ‘
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o tP)' of ‘1etter-zNo.E(NG)II-B:’,,/RRJ‘_/.’sz Ot/24an=10a3 f <
from Dy.Director/@att.(N)/Railway Board/New Delni to "o
CMs/ill Indian Pailvays, clw, DLw, 1Cl & WSAD,

Lo e
PR TN .ot .

Sub:f?Reiaxation'of age Jimits.

~Railway Establishment Manual regarding recruitment of
non- gazetted staff on compassionato grounds on eports
©aceount etce. ‘Such;recruitmcnt is rerulated by orders
issued by the Minigtxyfof-Railwaym separately and as
amandod from time to time,

At present there is no proviéion in the Indian Q///

Estaplishment Manual regarding rel~xatinn nf aje limils
when recruitment is mads on compassicnate grounds or on
Sports Account etc, . The extent orders permit the vpper
adgae limlt being relaxed while making appointments on
conpessionate grounds of wards of railway eervarts who
dies while in scrvice or retire efcer medicsl incapacie
tation ete, The Ministry of Rajlways have alss Qecided
that the General Managers nay relax the praccribel cae
limit~ to the oxtent warranted and Justified wnile L//f
recruiting outstanding 8portemen against sports quotay

? 2. Theve 35 also no provision in tha Indian Reiluay
i
i

. Advance Correction Slip meking necessary provi-
slon in the Indian Railway Establishment Manial in

respect of . the above matters is enclosed for your informa-
ticn. The Ministry of Railways have decided that the
Indian Railway Establishment Manual should be deered to
have been amended as in the Advance Corrcetion Slip,

| o ed
T Kﬁ*«*gzwuf’c

| AR

/ N
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INDIAN RAILWAY ESTEABLISIMENT MANUAL M )
ADVANCE CORRECTION G110 Nn: 143 | :
Add the following sub-parx (e) to Para. 109 of
fab-Section II of Scection 'B! of Chapter 1 of .the Indian
rAdlway Establishment Manual: ' :
. L A 4
"(2) Recruitment may alss o made by the \
Zonal Rajlways and Produé&tinn Units ote.
- without going through theo angency of
thoe Rallway Scervice Conmiission of aon s,
daughters/wives/wards etc, of ratlwav
servents who die while in service or
b retire after medicnl Incapacitatiton in
accordance with the general ordery ' .
which may be issued by the Ministry "
of Railways from time .to time, Similarly,
appolntments may also be made of ciute
standing sportsmen against the cuo“a
preseribed for the purpocce.and on the
conditions laid down from time to + o
in the aeneral ordors fosucd Ly ULhe
Minjetry of Rajlways.”
- The following sub-para may be added as TLem
\ {vidil) under para 114 4in Sub~Scction i1 of Section i
\tfqa“ter I of the Indian Railway Eatablis mont Manuals
\ "The upper age limiz may be rel axed to
i the extent warranted and'justified d
While making appointment on compassionate -
grounds of sons, daughters, wives, wards,
etc, of railway servants who dies whilc
in service or are medically incapacitcat.aed.
\ The General Managers may also relax the
- age limit while making recrultment of
\ outstanding sportsmen against the Sports
| Q uvota," - '
* | 4
}

athority: Board's letter No.E(NG)T1/82/RR1/32
dated 24-1-19034,

ek

s T \o Jok 45~
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File No,26/1/87-3udl, - Dated Juns, 1992
' To |

The Registrer,

Central Adminietretiva Ttibunel,
Principal Banch,

Feridkot Houee, Copernicus Marg,
..New Delhi - 110 001.

for e

Subt Procadure for relessing ceses from
part-hoqrd._

L2 222 2]

Sir,

I sm directed to forusrd hereuith a copy of
the order pasesd by the Hon'ble Cheirmen at
Bangalore on 11,6.1%992 on the sbove subject for
information end guidsnce,

1

Yours faithfully,

(N, Annnuavnv) -
SECTION orrxcca(: xl).

Encl.t ARe sbove.
Copy with enclosure for informastion to
1. P.S. to Hon'ble V.C,

2. Hon'ble Nember(J)(%t?.R.)

3. Hon'ble Member(A)(¥:G.5.)

4, Court Officer (Court Hall - I)
5. Court Officer (Court Hell - II)

Copy with enclosure to Files

SEC£4;N OFFICER(J.II).
1., C.P.97 te 100/90
2., 0.A.616/91

3. 0.A.588/91 ‘ e
v/ga 0.R.527/89 o
5.&% 6. 0.R.295/89 C.\u.

" 77 0.r.296/88 4c$¥f:;ﬂiii/
T gAgos|90 SECTION OFFICER(J.II).
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CH\!THAL ADM]NISTRATIVE TRIBLNAL
~ BANGALORE BB\ICH BANGALORE '

‘Sub:  Procedure for relea51ng cases from
- part-heard. .

Yesterday about half a dozen cases which
were part-heard earlier by a Bench consisting of
Hon'ble Shri Habeeb Mohamed{Kdministrative Member)
and Hon'ble Shri Syed Fazlulla Razvi(Judicial
Member) came up for directions.With the transfer -
of Hon'ble Shri Habeeb Mohamed, Member(A), a
question arose whether, in this circumstance,
the cases can be released from part-heard if
an order to that effect is passed by the other
Member i.e. Hon'ble Shri Syed Fazlulla Razvi,
Member(J) or it is necessary that the Member who
has been transferred should also release them from
part-heard. The further question was whether he
could release these cases from part-heard by

. Passing such orders sitting at Ernakulam on a list
of such cases which may be sent to him or he .
may pass such orders only while sitting on the
Bench here.

2. As the provision is not clear, guidelines —
are sought.

s |

T e Y

( N.V. KRISBNAN )
VICE CHAIRMAN

HON'! ELE CHAIRMAN

\,\\\2 iy LYo~ o 4 i (\‘""\\"‘—L‘“’\ C e g
e Koo "5 J WIS G Y \fc/\g,_,.\_.;\ Q\v\_ NSO S NP
‘—“ng,“‘j-ﬂevc 'S Mt need +ev  om cvo AR ‘Mi
N N U (’\«15 Vo kel oA Hivs shweds wsh ‘b-\\o.‘u/.
e Cedes S Ml sve Lo Meond emX \"c),’c;‘- el
"F\U\ 3\/\(,055,»\-\.. q\,&c /Lv\ ‘t=%=1~‘— w\_h~1 Prowee A o loege

Noven " o /{v - 5;{~.i;:51

L/)\f«\*"‘*‘
K (‘3(5‘]/'
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Cepy of the lstter We.E(NG)IIINTSRC1/102 dt.13 om
: . e i L «2.74 ¢
N Aest. D{rnctor/iott.; Rly.Bd. te the G.Ms., Rll'lndil:.:ly..

L4 : ‘"oee

Subs Empleymsnt sf ses, Waughters snd di;.ndintl
of railuay empleyses.,

There have besn a number ef agitstisns and verk stoppages
sn ths railvays in the recent past and it uas pesaible te kesp
the nitien's lifs line « railuays = spearating in certain
critical secters enly hecause of th dedicated seivices ef leyal
staff, whe stuck te thair peats in the face ef intimidatien
and vielence. AMinister fer Raillways has recently annsunced in
the Parliament that the servicss ef such leyal gaff weuld
net ge unrecegnised. On ths railways, there is a systens
_ of giving appeintments, en compassisnate greunds, in
{ Class-II1 and Clasa-IV pests te sens/daughtsrspdepen dants

. , of railway smpleyess vhe dis prematurely er gst pnr-annntiy
crippled or afflicted vith erieus illness, leaving ths
family in straitensd circumstances, This system can be
extended in the case of emplsysss whe have rendered
sxamplary service in the abesve cantext.

ey

With the sanctien eof a dditienal lsave ressrvs pests

and pests required fer implementatien of P Cemaissioen

recanacndatiens, vhich pests havs te 'hs filled en & prierity
basis, a nsed has risen te quicken %i‘ rultment precess,
In the centext ef agitstisns, ¥ p2s bascens sshential

te ksop all pests preperly manned.<:It Ras hesn the
sxperisnce that sems dslay is unaveidabia in fellewing

the nermal precesurs ef rscruitasnt gnd getting candidatsse
duly selescted by railuay ssrvice cemmissisns. Ce

Taking all the abeve facts inte acceunt, the Beard
have decided that 20% ef the vacancises in the class-II1l
service in initial recruitment grades including :
Apprenctice categeriss, sheuld be filled by the General

/o Managers threugh their ewn adninistrative arrangmenets

rather than threugh ths railwvay service cemrissiens, ane
msaring in aind MR's anneuncemeont in Parliament., All such
sppeintment made in & year sheuld be listed and details ef
the candidates sent te the csncerned reilway s ervice csamissien
whe will scrutiniss that the candidate fulfills the
prescribed qualificatiens fer the pests and thsresupen accord
their cencurrence te ths apgsintmsnts. Dus repressntatiens

te chduled castes and schsdulad trike candieates sheuld

> alss bs xzpt in viewv.

gimilar censidsratians sheuld bs givan te ssna/
aughtsra/dspendants ef clasa-IV employess by the o
octisn 8sards far the purpess, N

ANdw ™ 2\ w5 B
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Sl - Copy.eP.tho T.0. Letter ﬂo.t(LU)?A/STI/W1 0t.29,5,74
e frem Gob Mszrior, te ShriV.Ramenathan, G +Me/S.R1ly, /hadxf?.

i s &

oo Nevw that the strike“¢s ever, tmu ohould be
' ne dley in {mplementing the assurances ‘by-the Railuay

. " Minister ebesut rewarding theae varkers vho stuck te

| ~ their duties during the strike in the face ef gravs d anger
; to'thuloélvcs. intimidstien, vislencs and¢ cesrcisn. It is
: quites likely that s number ef staff and afficers had tes ucrk \
P centinueusly fer doys tegsther witheut sny mst at all, Co
5 All these pacple vill have te be reuerded suitably snd
: theso reuards can ba by way sfs~

a) emplayment »f their vards (ssns an¢ daughtore)
{n refluay :jeha;

b) extensicn ef service er re-exploymsnt in
suitable cases;

c) hord duty alleuance, as previded fer in the
strike gchemse;

d) grant ef advanca incresmsnte.

[ S

2. All the Rivisisnal Superintendants and Meacds

of Dopartnntl shauld cars’ully prepers the list ef
etaff wvhe are te be resuarded, taking cars te ses that
pasple de net get merz than ane type ef reuerd and,
therefere, classifying them accerding te the srdususnees
ef thelir duties and thié difficult circumstnncoe unmer
which they have verkee,

3. As regareds the allecatien of the numbser ef
casez where a&dvance increments can be given, thers is a
chance ef the number that was alrsady cemmunicated te
ysu being increased, anc yeu will hear further fro=m =ms,

4, 1 shall bs gla2é o gst & pregress report frem

yeu after ebout 10 days, as te what has been sens te
implement the M.R.'s assurances.

\\ ® o0
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